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The amount involved in this appeal of Revenue is less than 

₹ 50,00,000/-, the monetary limit prescribed for filing appeal to 

the Tribunal vide vide F. No. 390/MISC/163/2010/JC dated 22nd 
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August 2019. 

2.  In line with the litigation policy, this appeal is dismissed 

without going into the merits of the issue.  

(Dictated and Pronounced in open court) 

 

  
 (Ashok Jindal) 

Member (Judicial) 
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